CENTRAL ADMINISTRAT:IVE TRIBUNAL
Frincipal Bench

R.A. No. 13% of 1996
in
0.A. No. 156¢ of 1988

New Delhi, dated tlis the 6th Jarvary, 19%&7

HON'BI.E MR. S.R. 2DIGE, MEMBER (A)
HON'BLE LF. 2. VEDAVAZLLI, MEMEER (J)

Shri P.S.Sikarwar,

S/¢ fhri R.S.Sikarwar,

0O/o FA & CAO (P),

Railway Electrification,

Ehopal,

Mac¢hya Pradesh. : «+.+.« RBVIEW APPI ICANT
(In Ferson)

VE RSUS

1. ™rion of India through
the Secretary (2Zccounts),
M/o Railways,

Railway Board,
Rail Bhawan,
kefi Marg,

New Delhd.

2. The FA & CRO,
Western Railway,
Church Gate,
Bombay.

3. The FA & CA (Projects),
Railway Electrification,
Bhopal,
Madhya Pradesh ««. RESPONDENTS

(By Advocgte: Shri Romesh Gaitam)

ORDER (Oral)

BY HON'BLE MR. S.R. ADIGE, MEMBER (A)

Heard}
2. Applicant seeks review of _judgment
dated 12.11.93 in OA-15969 of 1988. The R.A.
has beeﬁ filed on 23.7.96 and is cleafly time
barred and is hit by limitation. On this
short point itself the R.A. is fit to be
rejected. We do so accordingly.

Respondents' reply to RA is taken on record.
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,'V/Z;"ZL <
(Dr. A. Vedavalli) (s.R. ‘Ad¥gye)
Member (J) .- Member (A)



